
CENTAL ADMINISTR9 IVE TRIBUNAL 
CUTTACK BE H: CUTTACK•  

Original Application No.130 of 1990. 

Date of decision : April 29,1992. 

Mrutyunjaya NarayanPati 	... 	Applicant. 

Versus 

Union of India and others •.. 	 Respondents. 

For the appli::ant ... 	Mr.Antaryami Rath, Advocate. 

For the respondents ... 	Mr.Aswini Kumar Misra, 
1 to 4 	 Sr. StaixlingCounsel (CAT) 

br the respondent N095 ...M/s.DeepakMisra, 
R.N.Naik,A.Deo, 
B.S.Tripathy, Advocates. 

CORAM: 

THE HONOURA3LE MR. K. P.ACHARYA, VICE-CHAIRMAN 

AND 

THE HONOURABLE MR. C • S. PMi)EY, MEMBER (MI NISTRATIVE) 

Whether reporters of local papers maybe a1lced to 
see the judgment 2 Yes. 

To be referred to the Reporters or not 7 

whether Their Lordships wish to see the fair copy 
of the judgnnt ?Yes. 



CELRAL ?OMINISTRATIVE TRIBUNAL 
CUTTACIENH: CUTTACK, 

Original AppLication No.130 of 1990, 

Date of decision: April 29,1992, 

Mrutyunjaya Narayan Pati 
	

Applicant. 

Versus 

Union of India and others •.. 

For the applicant 

For the responde:ts 1 to 4 

Forthe resp.ridtt N0.5. 

Respondents, 

Mr.Antaryarni Rath, Advocate, 

Mr.Aswini Kl.mar  Misra, 
Sr. Standing Courise 1 (CAT) 

M/s.Deepak Misra,, 
R. N. Naik, A. Deo 
B.s.Tripathy, Advocates, 

CORAM: 

THE HONOtJRABIE MR. K. P. ACHARYA, VICE -CHAI RMAN 

AND 

THE HONOUABLE MR.C.S.PANEY, MEBER(ADMINISTR lyE) 

. ,. 

G M E N 'r 

K.P.ACHARYAV.C., In this application under section19 of the 

AdminiStr1tiVe TribunalSCt.1985, the appliQant prays to 

quash the appointment of Respondent No.,<Shri Basanta Kumar 

Ara)th a, 

2. 	Shortly stated, the case of the applicant is that 

he is the eon of the Ex,.Extra Departmental Sb 	Postmaster, 

Icbhapur Sub.. post Office. On the retirement of the 

applicant's father frcuithe said Post Office, ( on invalid 

grounds) the post in questioflwas to be regularly fill.ed up 

and there were several applicants incltding the applicant 

MLutyuniaYa Narayarl Patj and RespOndent No.5, Basanta Kumar 

Araitha, Basanta Kumar Arakha was selected and appoitited. 
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Hence this application with the aforesaid prayer. 

In their counter, the respQidents maintained that the 

selection has been made according to Rules and should not be 

disturbedi 

We have heard Mr.Antaryarni Rath, learned counselr the 

applicant, Mr.Aswini Kumar Misra, learned Seniorstanding 

COunSel(CAT) for the respondents 1 to 4 and Mr,Deepak Misra, 

learned counsel for the Respondent N0.5. Mr.Rath Contended 

that the inCne certificate filed by Respondent No.5 Indicated 

that the income of Respondent N0,5 was Rs.35,000/., Buc on a 

cnplaint being lodged the matter was again inquired into 

and the inccme certificate was reftuced to Rs,1.4,000/... Again 

another inc-uiry was made in which the incone was reduced to 

nil and still then Respondent NO.5 has been selected. In 

addition to the above, Mr.Rath contended that when Respondent 

is a student in Bhadrak College, necessarily the work of the  

Post 0ffice will be seriouslyhampered. Alithese allegations 

levelled against Respondent No.5 were stoutly denied by 

Mr.A.K.Misra and Mr.Deepak Misra. We do not like to express 

any opinion regarding these facts. But we feel that one who 

continues inthe College ( if at alit rue) should not be 

appointed as Extra-Departmental Sub-Post Maste r because 

either he would not be serious in pursuing his dtudies in the 

College or in the alterntive he would not be sincere in his 

work in the Post Office. Hever, we leave this matter t be 

decided by the Superintendent of Post Offlces.Bhndrak Division. 

W would hereby quash the appointment ofder issued in favour 

of Respo:tdeflt No.5 and direct that all the applints who have 

been sponsored by the Employment exchange or have cc*ne from 
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the open market including the applicant and the Respondent 

No.5 be Considered afresh according to Rules and necessary 

appointriit order should be issued in favour of the perse 

to be found suitable. We further add that se weightage 

should be given to the applint because his father has 

retired, 

5. 	Thus, this application is accordingly disposed of 

leaving the parties to bear their own costs, 

( 	
L - 	- 

••••.•s •......... 	r 

\ c 

40 

AUM1 

Central Administr.tjve Tr titial,.'. ' 
Cuttack Bench, Cuttack, 
April 29,1992/Sarangi, 	CA 	? 
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